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recogni~ed it, the people who are plac-
ed in power by the Party will do whllt 
is desirable and necessary and in con· 
formity with the Party's own views. 

Mr. Speaker: Shri S. S. Deshmukh. 

Shri H. N. Mukerjee: Sir, I want 
to seek a clarification. We are Mem-
bers of Parliament. We have nothing 
to do with the Congress Party. Now, 
the Congress Party runs the Govern-
lIlent and the Ministers are here 
answerable to this House and they 
have to tell us what they are going 
to do or not to do. I asked this speci-
fic question that in view of the matter 
being left to hang in this air-
God knows for how long-we want 
to know what the position is like 

. when the Prime Minister and his 
colleagues are at least moraally bound 
to the passage of this resolution. He 
says, the Party will do it in good 
time, that sort of a thing. He is 
answerable to this House. He must 
tell u" whaL is the tangible situation. 

Shri Bari Vishnu KamaUl: Let the 
Prime Minister answer. 

Shri T. T. Krishnamachari: I am 
answerable to this House and so to 
my colleagues. We do not want to 
shirk Our responsibility. There is 
nothing hanging in thin air. Every-
thing hangs firmly on a coni. In all 
these matters, Government policies 
are continuously on the boil and 
under examination. I do not propose 
to tell the hon. Member how we 
should do it. As I said, there are cer-
tain difficulties as to what is the 
range of power so far as the Central 
Government is concerned, where the 
State Government comes in and whe-
ther ultimately State Governments 
should agree or not because they are 
autonomous in their own spheres. It 
is a matter which is under considera-
tion and the Planning Commission, 
as a link .between the Centre and the 
State Governments, is acting in the 
matter. 

IIr. Speaker: The Question Hour is 
-over. 

Shri ShivajiRae S. Deshmukh 
Tose-

Mr. Speaker: I am sorry. I called 
him but then the answer took long 
and the time is over. 

Shri Shivaji Rao S. Deshmukh: 
You called· me by name. Please allow 
me to put one question. 

Mr. Speaker: Now I am sorry. TllP 
Question Hour is over. • 
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·668. Shri S. M. Banerjee: Will the 
Minister of FiDaDee be pleased to 
state: 

(a) whether it is a fact that an 
Inspector appointment to investigate 




